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Crystal Pharma Pvt Ltd 
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DATE OF DECISION: 05.01.2024 

PER BENCH 

   The appellant have availed the Sabka Vishwas (Legacy 

Dispute Resolution) Scheme, 2019, which has been accepted by 

the Department and Discharge Certificate has also been issued by 

the Designated Committee, which has also been placed on record.  

In view of the Discharge Certificate, the present appeal is 

dismissed as deemed to have been withdrawn. 

 

(Dictated and pronounced in the open court) 

 
(R. BHAGYA DEVI) 

MEMBER (TECHNICAL) 

(D. M. MISRA) 

  MEMBER (JUDICIAL) 
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